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Receipt of the application filed in

the Central Administrative Tribunal, cceccoccccccceccoco

benC.h by Shri/Kumo/Smteooooeoooooooooeoooooeoooo 290 2

worklng as ooooooooeoooooooooooooooooooooooooiﬂ the

Ministry/Department/Office Of ccccceccoccocosscoco

....l...CQ.O.Il....‘.0l...l.OO.O..OOOOOOrQSiding at

..GI0090006000000.00099000OOOOGDOOOOOBOOOGiS hereby

acknowledged,

Dates
Seal:s

For Registrar

Central Administratige Tribunal
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IN THE HON'BLE CENTRAL ADMINISTRATIVE TRIBUNAL,
LUCKNOW BENCH, LUCKNOW,

INDEX
IN
MP 10 -
IN

REGISTRATION NO. & &  OF 1990 (L)

RAJEEV MISHRA & OTHERS « oo PETITIONERS

VERSUS
UNION PUSLIC SERVICE COMMISSION
& OTHERS os s RESPONDENTS
1. Application for single |- 2
cause of action.
26 Application ‘3‘*’9

: (S oN.SBI STAVA)

DATED > “/3)56 |
Advocate,
COUNSEL FOR THE PETITIONERS



RAJEEV MISHRA & OTHERS

’

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL,

LUCKNOW BENCH, LUCKNOW .

MISC, APPLICATION NO. {83 4 OF 1990 (L)

(Under Section 4(v) of the Central Administrative

Tribunal Act).

IN
REGISTRATION 0. & & oF 1990( &

DISTRICT s LUCKNOW:

oeo APPLICANTS

VERSUS

UNION PUBLIC SERVICE COMMISSION

& ANOTHER cses RESPONDENTIS

The humble application of the above-named

applicants most respectfully showeth as unders-

1, That the aforesaid petition has been
filed in this Hon'ble Tribunal by the appkicants
with a prayer for a suitable direction commanding

the respondents to permit the petitioners to avail

a further chance =
for appearing in the Services Examination
conducted by the Union Public Service Comzxission,

New Delhivﬂzgnspoetéﬁesaﬁ? 2 : N A

\ reme iz fope~~hs a consequence of the decisions of
the reSpondent§Z The petitioners have been wrongfully

precluded from availing the éiiﬁth.chance of

appearing in the said examination,

20 That all the applicants haﬁe taken just
three chances in the CZZ:% Services Examination

9;%4/\»\010 Contd. s o2
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and are missing the fourth chanée due to anomaly

020

created by the recent decision of the respondents,

3. That the cause of action of all the

applicants are same,

4, That it is, therefore, most respectfully

prayed that the applicants may be granted permission
to file a joint petition as there is a single

cause of action of 2all the applicants for £fling
the present petition.

PRAYER

It is, therefore, most respectfully
prayed that this Hon'ble Court may kindly be
Pleased to permit the petitioners to file a joint
petition as the cause of action of all the

petitioners is one and the same,

patms V1 110 50
PLACE: LUCKNOW. (S NESRIVASTAVA)

Advocate,
COUNSEL FOR THE PETITIONERS
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IN THE HON'BLE CENIRAL ADMINISTRATIVE TRIBUNAL,
LUCKNOW BENCH, LUCKNOW

REG ISTRATION NO. ®® OF 1990 k‘)

RAJEEV MISHRA & OTHERS coo PETITIONERS
VERSUS

UNION PUBLIC SERVICE COMMISSION
& ANOTHER o « o RESPONDENTS

COMPILATION NUMBER
1T

(Application)

Groo st

(S oN oSRIVASTAVA)

COUNSEL FOR PETITIONERS

DATED: >3q,
PLACE & LUCKNOW,

e
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IN THE HON’BLE CENTRAL ADMINISTRATIVE TRIBUNAL,
LUCKNOW BENCH, LUCKNOW

REGISTRATION NO, \S\Cy OF 1990 L&')
(DISTRICT s LUCKNOW)

1. Rajeev Mishra, aged about 30 years,
son of Shri R.,KMishra, resident of

Kidwainagar, Kanpur;

2. AJAYA PATHAK, aged about 26 years,
son of Shri D.,N.Pathak, resident of
48, AoNtha HOStel, Allahabad;

3. UMESH CHANDRA MISHRA, aged about 28 years,
son of Shri J.C.Mishra, resident of
€68-B, Stanley Road, Allshabad;

4. BRIJ KISHORE DUBEY, aged about 30 years,
son of Shri B.R.Dubey, resident of

Allahpur, Allahabadj

5. ANUP KUMAR SRIVASTAVA, aged about 30 years,
son of Shri S.S.L.Srivastava, resident of

C-1337, Indira Nagar, Lucknow,
000 PEPITIONERS

VERSUS
1. UNION PUBLIC SERVICE COMMISSION,
through its Secretary, Dholpur House,
New Delhi;

2. UNION OF INDIA, through its Secretary
for Ministry of Environment & Forests
(Department of Environment, Forests

and Wild Life), New Delhi,
oco RESPONDENTS

n - ‘
&zﬂqo contdcoo2

1
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Details o i ion

1o That this application is directed
against the respondents' frequent decision taken
regarding the upper age limit and atteﬁpt for
recruitment in Central Services particﬁlarly
IcAdeSoy IPoSe and IA.So.Allied Services (herein-
-after called as Civil Services), Indian Forest

Services (hereinafter called Forest Services),
Indian Economic Services etc., Generally respondents

decide the upper age limit and attempts and that
is followed in all the above-mentioned services
so far and and if separate notifiction is or
vere needed then they are/were issued accordingly.
But this time respondents have raised the upper
age limit to 31 years and number of attempts
from 3 to 4 for this year's Civil Services
Examinations but so far has not issued the
modified notification regarding the upper age
1imi€7§itempt for Forest Services and other
services though last date for submission of
forms for Forest Services is 26.3.1990 thereby
depriving the candidates from filling up the
forms in time and submit it to the respondent
No.1l in time which is against the principles of
natural justice and act of respondents is not

fair in the matter of recruitment to Forest
Services and is also violating the fundamental

rights enshrined under Articles 14 and 16 of the

Constitution of Indisa,

;%%éifggiﬁo Contd...3
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2, Jurisdictio the Tr
The petitioners declare that the
subject matter of present claim petition, for

vhich petitioners want redressaly, is within
the Jjurisdiction of this Hon'ble Tribunal.

3. Limitation
The petitioners further declare that

the application is within the limitation period
prescribed under section 21 of the Administrative

Tribunal Act, 1985,

4. Facts of the case

The facts of the case are given belows:-

That the petitioners are citizen of

4.1
India,
4,2 That the respondents decide the upper
age limit and number of attempts for Central
Services and that becomes applicable to the
Civil Services Examinations, Indian Forest
Services Examinations, Indian Economic Services

Examinations without any modification. In other

e
Qy€ﬂ words it can be safely said that age and attempts
criteria remain the same for all these Central

Services,
That for Civil Services Examinations

4.3
upper age was raised from 26 to 28 from 1979
Civil Sgrvices Examinations and that was followed

%%7\6‘ 0 Contd, . .4
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in Porest Services Examinations from 1979

onwards.

4.4 That prior to 1984 there were no
restriction of attempts for the Forest Services
but from 1984 the attempts were restricted to

three only for a general candidate.

That in December, 1984 it was announced

4.5
by respondents that the upper age limit for 1985

Civil Services Examinations would be 26 instead
of 28 years and same notification was fepeated
for Forest Services Examinations., That after the
above announcement students requested the
respondents to reconsider its decision,
Respondents reconsidered their notification
and upper age was restored to 28 years for
Civil Services Examinations, Notification of
December, 1984 and modified notification is
being annexed as ANNEXURE NO.l to this petition.
In the same spirit respondents restored the

upper age of 28 years for Forest Services
Examinations.

That in December, 1985 respondents

4,6
again repeated the same story and students

requested them to reconsider their notification
and respondents restored the upper age to 28
years ¢€pom for Civil Services and Forest
Services Examinations but at the same time
appended a note in the notification that upper
age limit would be 26 years from 1986 Indian
orest Services Examinations and thereafter,

S¥§7FY>QO Contd,..5
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Notification is being annexed as ANNEXURE NO,.2

with this application,

4.7 That from 1986 Civil Services Examina-
-tions age was reduced to 26 years and that was
followed for Forest Services also, This upper
age limit was followed for 1987, 1988, 1989

Forest Services and Civil Services Examinations,

4.8 That on 30 December, 1989, respondents
declared upper age limit to 26 years and number
of attempts to three for 1990 Civil Services
Examinations! students requested them to
reconsider their announcement and respondents
raised the upper age limit to 31 years and
number of attempts from 3 to 4 for 1990 Civil
Services Examinations. Government notification
dated 3-9, March, 1990 is being annexed as
ANNEXURE NO.3 to this application but the
respondents have not issued the modified
notification for Forest Services Examinations,
1990 1like the previous years' practice and
tradition which is against the principles of
natural justice and fair play in the matter of
recruitment, And thus the petitioners being
wrongfully deprived of from the opportunity of

submitting their forms for Forest Services
Examinations, 1990,

4.9 That the last date fOr‘submission of

forms for Forest Services Examinations, 1990 is
26th March, 1990 and till date no notification

Qf%\ Lo Contd. o 6
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has been issued so far which is to be issued

o6,

by the respondents,

4,10 That on earlier occasion when upper
age and number of attempts were settled before
the publication of notification of Forest
Services Examinations and respondents had added
a clause or note like Annexure No.2 and if
notification was published prior to settlement
of above controversy a separate notification was

issued,

That this year notificétion for Forest
Services Examinations, 1990 was issued on
27th January, 1990 while the age and attempts
controversy was settled ca after this notifica-
tion and respondents notified it on 3-9 March,
1980 Employment News (Annexure-3)!° Therefore,
a modified note could not be appended with

Forest Services Examinations, 1990 notification,

4,11, That it is the legal mandatory duty

of the respondents to make clarification and
issue the notification for Forest Services and
other Central Services Examinations after raising
upper age to 31 years and number:of attempts for
Civil Services Examinations, 1990 like the previous
years practice and tradition and give proper
opportunity to the candidates of Forest Services
Examinations, 1990 to submit their forms within

time,

- 4,12 That respondents have been contacted

/\D\qe Contde e o7
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by the petitioners and requested to issue the

modified notification whereupon they were told

that the notification would be issued shortly

but so far they have not issued the notification.
If the notification is issued after the last

date i.e. 26th March, 19920 for submission of
forms for Forest Services thep legalAgtiéfztfsé
will be fulfilled but the petitioners would

be deprived of from their due legal chance to
appear in the Forest Services Examinations, 1920
for not submitting their forms within timej
thereby fundamental rights of the petitioners,
principles of natural justice are being violated by
the respondents and this act of respondents is
also not fair but arbitrary and hence the

respondents be directed to issue notification

as soon as possible,

5. Grounds

Because the respondents have whenever

4)
made any change in the upper age, a number of

attempts in the past for Civil Services
Examinations made appliicable to Fbreét Services
Examinations also., A practice usage which is
observed over long time or on number of occasions
or on all occasions lix acquires the status of
law hence respondents are under legal duty to
make the upper age limit and number of attempts
applicable for the Forest Services Examinations,

1990, like the Civil Services Examinations, 1990,

(B) Because the respondents have in past

E%J:wqu)ﬁ”' Contd., . .8
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on all occasions when a change waslintmoduced
regarding age or/and attempts for inil Services
Examinations made it applicable to all Central
Services including Forest Services and for it
they have issued notifi-cation or nbte in the

Employment News or in Gazette separételyo

(c) Because this time respondénts have
raised the upper age limit to 31 years and number
of attempts to 4 for Civil Services Examinations,
1990 but so far has not issued the ﬁotification
regarding applicability of this age and attempts
criteria for Central Services including Forest
Services which is against the law, This act of
the respondents is arbitrary, violating the
principles of natural justice and provisions of

the Constitution of India.,

(D) Because practice of public;tion of
modified notification has acgquired the status of
law by previous practice of respondents and by not
making the publication of modified notificibion

respondents have violated the law and legal duty
imposed upon them, |

(E) Because this act of respondents is
depriving the candidates to submit their forms

in time to respondent No.l,

(F)

Because the act of respondents have

violated the fundamentsl rights of the petitioners.

3&%»\ B
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Because the act of the respondents is

090

G)
not fair but is arbitrary in the matter of

opportunity of employment.

6., D ils o nedies exhsusted

The petitioners have no remedy available

to them apart from approaching this Hon'ble
Tribunal under the Administrative Tribunal Act,

\

1985,

7. The petitioners further declare that
they have not previously filed any application,
writ petition or suit regarding the matter in
respect of which this application has been made

before any court or any other authority or
any other Bench of Tribunal nor any such applica-
tion, writ petition or suit is pending before any

of then.

8., Relief sought

In view of the facts mentioned above,

the petitioners pray for the following reliefss-

an order or direction of a suitable

(2)
mture comnmanding the respondents to permit the

petitioners to appear in Indian Porest Services

Examinations, 1990 pending disposal of this
application and consider their candidature and

declare their results with other candidates,

(b) an order or direction of suitable nature

comnanding the respondents to make the publication

S ,
g&ﬁ” as Contd.,..10
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of modified notification as soon as possible,

(e) any other order or direction as the

petitioners may be found entitled to in law,

)

9, Interim relief
\

S,.
The petitioners pray for the following

interim reliefs-

This Hon'ble Tribunal may kindly be
Pleased to command the respondents No.l to
accept the application of the petitioners for
the Indian Forest Services Examinations, 1990

during the pendency of present claim petition,

10, Since the petitioners are moving this

application through their counsel and one of the

petitioners has signed also, this para is not

applicable,

11, Particulars of Postal Order filed

Postal Order No, 8 OX L0358 84

2)-3.90.

Date
Fig b Cavon) e s
Issuing Post Offices ﬂijf;AN(L?4h,QAﬁ_

12, Lis En sures
(Annexure Nos, 1 to 3 as enclosed in

Compilation No,.II).

VERIFICATION

I, Rajeev Mishra, aged about 30 years,
son of Shri R.K.Mishra, resident of Kidwainagar,
Kanpur, do hereby verify that the contents of all

g{%;,l , Contdo..11
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the paragraphs are true to my personal lmow-iedge
and that I have not suppressed any material facts.

(RATEEV MISHRA)
PETITIONER

pATEDs |24 THROUGH

PLACEs LUCKNOW g WM, |
v
(S°N°

SRIVASTAVA)
COUNSEL FOR THE PETITIONERS
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T o o Govun A\
R L (it T India Tncome-Tox Service, Group
A
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: ey T Dndian Ordigaes Fastonies Saivige,
‘ oy AT Assistans Munaser Noji-
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o~ anical), ‘
b SRR (i Phe Indian Postal Service, Group ‘A’
. (X0 Tie ndian Civil Accounts Service,
Girroep A :
: (i, dudiun Rachway Traflic Service, Group "A’.
I (xti) Intlan Raifway Accounts Service, Group
“"\’. . .
e SRR A R Tyt x? - : : . . o .
: (xtv) Tedian Rudlway Personned Service, Group
N t‘\?
: A B O AR X IR E 1 SRR BT G g o o
CEEIRE (x+) Posts of Assistant Security Officer, Group
AT Ratlway Protection Force.
J‘ It i w & . o o . X ,
G (xviy The Nty Tands andd Cantonments
i Clr ‘A
o w G e e ep d ) Service, Group ‘A’
Covii) Centre! Information Service, CGroup ‘A’
d, o v [ o 4 1 (Grude ”) . )
r * (xviliy The Central Secretariat Service,  Group
. L 1 Section Oflicers' Grade). :
< ’ \
.’ (nix) The Kailway Board Secretariat Service,
, Giomy "B’ (Section Oflicer’y Grade).
g SHENESTRN O O by oo The Teddisn Forelun Service, Group . '3’
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Services posts are, wies
e croneses the Ministyie, conermad amd
G L b AL General of India in
crenoAudit aod Accovats Ser-

LY

Yo hee Inding Administrative Service

Arnd s Forges Headquarters Civil
Serveces Group T3 (Assistant Civilian

Stall Offeer's Grade).

The Castoms” Appra'sers Sen tee, Group

(xxit; The Dohi and Andaman and  Nicobar
Bhonds Civit Sreviee, Group ‘B’.

(NXiv) The . ndicherry Civil Servics, Group ‘B’

(xxv)' The Gor, Daman and Diu Civil Service

Greup .

(xxvi) The DoS and Andaman and Nicobar JIs--

linds Pelice Service, Group ‘B’ .

3

(exvity The Pondicheriy Police Service, Group
' ‘B o
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Luindtion bu: o
Lot I e the necessury cligibility certifie-
ate b o0 Teed 1o hiri by the Governimeny
of Indiy,

b >
‘{6} A candidute must have attuined the age
of 21 years and BXLU not nave attuined the age
<3 years on the [ Augist, 1984 ie. he must
Dive Bieen born pot curtier  than 2nd August,
1956 and net Ivier than [yt August, 1963,
NOTE l';—-{';sr;didatcs should nete that the
}:‘ age limit has been revised from 28 to

20 years with effect from the civil ser-

Viees examination (o be held in 1985 and

A '-(*7
é_ I

o
s

upper

W Ahcicalter, )

eregh - -

(o) The upper soe Timi:

berelaxable -
]

prescribed above will
tjoup o W maximum of five
<dute beiongs to a.. §
Schml_édulcd Tribe;
il

years if a candi-
sheduled Caste or a

" . . .
W) up 1 a maximam of threg years if a candi-
didte 5 g bong fide displuced person from

cigtwhiic: East Palisian (Now Bangla
“‘?h" sid had migrated to India during
pemiod Letween e

Jonuary, 1964 and
techy 1077,
Coap {-)'l\‘lll BLLnum of cight years if a candi-
d;l}c bddongs o o Stheduled Caste or a
<oSehedled Trine and s also a bona fide -
Spineed pomon from erstwhile  East
St (Now Bungla Desh) and had
- India during  the period
Jiuory, 1964 and 25t
1.

rr;‘"’vr-.‘,
ST

ol

It

Lo
T,

el theee years if a candie
Chaiele repatiiate or g prospzc-
moeof Indian origin from Sri
vl B mivrated to India on or
SN AN Noyember, 1064 or s to

Ngrate o Tudie, under (he Indo-Ceylon

Avrdement of October, 1964

o 1“31:1,\};1;::{1‘. of
cite

Lk

(v up cight years if a candi-
o Sehaiuled Caste of a
Scheatled Tribe and i @50 a bona fide re-
RERIT OF & prospective repatriate of Indian
YT Sel Lanka and has migrated to
I La on oy afler st November, 1964 or

Wdia under the Indo-Ceylon

Polopey oy -

150 mivrdte 1y
Avreement of O:tober. 1964:

i

0oy SO Y e ; i
A% U;!,",‘,O-‘.i e of ‘hree years if a candi-
it s ofndian origin and has migrated
frory }\:n_\i.. Ueanda and the United Re-
I \{‘“ Fansuriy (formzrly Tanganyika
o Zun W ar who s g repatriatc  of
4 it o i i
'If\.; _1;1_ Shes drem Zaphig, Malawi, Zaire
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22 offer of appointment may be.

(xi)

(xii)

(xiif)

o g |

(Vi) up to w maximem of cight yeurs if a candi-
date Lelongs (0 a Seheduled Caste® or a-
Scheduted Tribe and is also a bona fide re-
patriate of Indian arigin and has nmigrated
frony Kemva Urgondy and 4 Unred
cablic ol Tuanzmia e T
and Zunzibar) or iy a repstiale o Inaion

origin from Zambia, Mulawi, Zuire and

Ethiopia;

rpn
i

iKe-

(Vi up o a maxinun: of three years i o con-
dicte iy @ bona fide repatriate of Indian
origin from Burma and heas migrated to

India on or after st June, 1963:

(%) up  a maximufa of cight years if g
candidate belongs to a Scheduled Caste
or a Scheduled Tribe and is also a bona
fide repatriate of  Tndian origin~ from
Burma and has migrated to India on or
alter st June, 1963;

(x) up to a maximum of three years  in
case ol Defence  Services  Porenere L I
abled in - operations during "o e with
any foreign country or in a disturbed arca
and released as a consequence thereef;

the

up o a muaximum of cight years in  the
case of Defence  Services Personnel,  dis-
abled in operations during hostilitics with
any foreign country or in disturbed area,
and released as g consequence thereof who
belong to the Scheduled Castes  or the
Scheduled Tribes:

Up to a maximum of ihree years if 2 candi-
date is a bona fide repatriatz of Indian ori-
gin (Indian passport holder from Vietn
as also a candidate holding
cerlificate  issued to him by
Embassy i Victam and whe
Indiv from Vizinam  nor
July, 1975:

am)
cmergency
the Tnd™in
arvived in
eaclior  than

up to a maximum of cight years if a candi-
date Lelongs 10 a Scheduled Caste
Scheduled  Tribe and is  also 2
repatriate of Indian origin (Ind
holder) as also a candid
geney certificate issued to him by the In-
dian Embassy in Vietnam and who arrived

in India fram Vietnam not carlier than
July, 1975, ’

(xtv) up to a maximum of five vears in case of
ex-servicernen and Commissioned Officers
including ECOs'SSCOs who have render-
ed at lzast five years Military Service as
on Ist August, 1984 and Thave hecn
released on complétion of assignment
(including those whose assignment s
due to be completed within <ix montt:s

ora
bora e
ian passport
ate holding emer-

from st August, 1984 otherwise Uhar,

by way of dismissal or discharge  con

~ account of misconduct or
i A s
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MINISTRY OF HOME AFFAIRS (xaiv) 1be el and Andaman and -Nicobar Is~ =~ |
v . . unds Civil Service, Group ‘B’ v '
Wm@?‘ of Pe%;nd Administrative) (xxv) lhe Pondicherry Civil Service, Group ‘B’ - |
o (xxvi) Ibe Gos, Daman and Diu Civil Service, |
New _Del‘hl. -the 8th Decentber, 1934 (xxvi) tho Dolhi and Anduman and Nicobar Ite ‘
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No. 13018|3R4-AIS(1).—The Rules for a com- (xxviil) The Pondicherry Police Service, Growp By - s
petitive examination—Civil Services Examination— (xxix) The Goa, Daman and Diu = Police Service,” . |y

%o be held by the Union Public Service Commission

in 1985 for the ¢ of filling vacancies in the
i : Services|posts are, with the concurrence of
the concerned and the Comptroller and

Auditor General of India in  respect of the lndian
Andit and rAccounts Service, published for general
information’ :— '

e ing} '
n
fl
;
H
f
n

-

(iv)

! (xx)

' (xxi)

+ (xxi)

(i) The Indian Administrative Service.
(ii) The Indian Foreign Service.

(iii) The Indian Police Service.

[he Indian P&T Accounts and
Service, Group ‘A’ |
(v) The Indian Audit and Accounts Service,
yGroup ‘A’

(vi) ;The Indian Customs and Central Excise Ser-

Finance

. 1 vice Group ‘A’ ,
(vii): The Indian Defence Accounts Service,
"I "Group ‘A’ |

(vm) Thc Indian Income-Tax Service, Group ‘A’

‘@x) The Indian Ordnance Factorics Service
\ Group ‘A’ (Asstt, Manager-Non Technical).

(x) 'The Indan Postal Service, Group ‘A’

(xi) The Indian Civil Accounts Service, Group
Y\ '

i . .

(xif) Indian Railway Traffic Service Group ‘A’.

' (ngiii) Indian Railway Accounts Service Group

. ‘A’

[
(xiv) Indian Railway Personnel Service Group ‘A’.
(xv) "Posts of Assistant Security. Officers, Group

B

. ‘A’ in Railway Protection Force.
(z’f‘vi) The Military Lands and Cantonments Service

. ;: Gmp . A)
(xvii) Central Information Service, Group ‘A’
! .(Grade 1I)

(xviii) clﬁn)tml Trade Service, Group ‘A’ (Grade

The Central Secretariat Service, Group ‘B’
(Section Officers’ Grade).

The Réilway Board Sccretariat Service,
Group ‘B’ (Section Officers’ Grade).

The Indian Foreign Service, Group ‘B’
(Section Officers’ Grade).

The Armed Forces Headquarters Civil Ser-
vice, Group ‘B’ (Assistant Civilian Staff
Officer’s Grade).

:(xxiii) The Customs’ Appraisers Service,

N Grou B
o | W
< | ‘

(})/.

Group ‘B’ ‘ 1 i

(xxx) oPosts of Assistant Commandant Group ‘.B’ .
: in the Central Industrial Security Force. .-

1, The examination will be conducted by the Union .
Public Service Commission in the manner prescribed
in Appendix.I to these Rules, I

/‘
The dates on which and the places at which the
Preliminary and Main Examination will be held shall
be fixed by the Commission, )

2. A Cundidate admittcd to the Main Examisatidn
may compete in respect of any one or more of thy
Scrvices|Posts mentioned above. He should cicarly
indicate in his : pplication the Scrvices|Posts for which
he wishes to be considered in the order of preference. -

A candidate competing for the JAS|IPS shall be re~
quired to indicate in his|her application for the Main
Examipation his|ber order of preference for the.
state|Join cadres to which helshe would. like to be-
considered for appointment in case helshe is selected
for IASIIPS.

No request for aiteration in the preferences indi-
cated by a condidate in respect of services for which
heshe is competing or in respect of State|Joint Cadres
for which hejshe would like to be considered for al-
lotment, would be, considered unless the request for
for such alteration is reccived in the office of the
Union Public Service Commission within 10 days from
the date of publication of the.final result of the Civil
Services Examination in the Employment News -(17
days in the case of candidates residing in Assam,
Meghalaya, Arunachal Pradesh, Mizoram, Manipur,
Nagaland, Tripura, Sikkim, Ladakh Division of J &
K State, Lahaul and Spiti District and Pangi Sub-
Division of Chamba District, of Himachal Pradesh,
Andaman and Nicobar Islands or Lakshadweep and
for candidates residing abroad).-No communication
either from the Commission or from the Government
of India would be sent to the candidates asking them
to indicate their revised preferences, if any, for the
various Services or State|Joint Cadres after they have
submitted their applications. o

3. The fiumber of vacancies to be filled on the re-
sult of the examination will be specified in the Notice
1]

3

}
!
|

Jssued by the Commission.

Reservation will be made for candidates belonging
to the Scheduled Castes and Scheduled Tribes in res-
pect of vacancies as may be fixed by the Government.

4. Every candidate appearing at the examination,
who is otherwise cligible, shall be permitted three 8t-
tempts at the examination, irrespective of the nuiiber ge
of attempts he has already availed of a1 the 1AS. etcf g

e g AT e

9 e
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78
Bxamination held in previous years, The restriction
ghall be effcctive from the Civil Services Examination
thlx%l 1979. Any attempts mads at the Civil Services
(Preliminary) Examinations held in 1979 and on-
wards will count. as attempts for this purpose :

Provided that this rcstriétion on the number of at-
tempts will not apply in the case of Scheduled Castes
and Scheduled Tribes candidates who are otherwise
cligible.

NOTE

1. An attempt at a Prcliminary Examination
shall be decmed to be an  attempt at the
Examination.

2. 1f a candidate actually appears in any one
paper in the Preliminary Examination he
shall be deemed to have made an attempt
at the examination.

[

3. Notwilthslanding the disqualificationjcancel-
lation| of candidature, the fact of appearance
of the candidate at the examination will
count|as an attempt.

|

5. (1) For the Indian Administrative Service ard
t_l}glndian Police Scrvice a candidate must be a citizen
ct" India. |

@) for othef Services. a candidite must be either—
(a) a citizen of India, or
(b) a subject of Nepal, or
(c) a subject of Bhutan, or

(d) a Tibetan refugee who came over to Ipdia,
before the Ist January, 1962 with the inten-
tion of permanently settling in India, or

(e) a person of Indian origin who has migrated
from Pakistan, Burma, Sri YLanka, East
African countries of Kenya, Uganda, the
United Republic of Tanzania, Zambia,
Malawi, Zaire and Ethiopia and Vietnam
with the intention of permanently settling

' in India.

Provided that a candidatc belonging to categories
(b), (c), (d) [and (e) shall be a person in whose
favour a certificate of ecligbility has been issued by
the Government of India.

Provided further that candidates belonging to cate-
gories' (b). (¢)] and (d) above will not be eligible for
appointment t0 the Indian Foreign Service.

A candidate‘ in whose case a certificate of cligibi-
lity is necessary may be admitted to the cxamination
but the offer of appointment may be given only after
the necessary cligibility certificate has becn issued to
him by the Government of Tadia.

6i{ﬁ(a) A capdidate must have attained the age of 21
7ears apd must not have attained the age of 26 year
on the Ist August, 1985 i ¢. he must have been Lorn
not carlier than 2nd August, 1959 and not later than

) THE GAZETTE OF INDIA : EXTRAORDINARY
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(b) The upper age limit prescribed above will
relaxable :

(i) upto a maximum of five years if a candi-

i)

(1i0)

V)

¥ (vi)

(vii)

i)

(ix)

J(x)

Ist August, 1964. (. .
Ser fronspnn gayngandon

date bclongs to a Scheduled Caste or a

Scheduled Tribe.

upto a masimum of three yearg if a candi-

date is a bona fide displaced person from

erstwhile East Pakistan (Now Bangla Desh)

and had migrated to India during period

tlagt;ween 1st January, 1964 and 25th March
1:

upto a maximum of eight years if a candi-
date belongs to a S Dﬁeduled Caste or a
Scheduled Tribe and is also a bona fide dis-
placed person from erstwhile East Pakistan
(Now Bangla Desh) and had migrated to
India on or during the period between 1st
January, 1964 and 25th March, 1971 :

up to a maximum of three years if a candi-
date is a bona fide répatfiate or a prospec-

tive repatriate of Indian origin from Sri
Lanka and has migrated to:India on or
after 1st November, 1964 or is to migrate
to India, under the Indo-Ceylon Agreement
of October, 1964 : 3

upto a maximum of eight years if a candidate
belongs to a Scheduled Caste or A Schedul-
ed Tribc and is also a bona fide repatriate
of Indian Origin from Sri Lanka and has
migrated to India on or after st November,
1964 or is to migrate to India under the
Indo-Ceylon Agreement of October, 1964;

upto a maximum of three if a candi-
date is of Indian origin and has migrated
from Kenya, Uganda and the United Re-
public of Tanzania (formerly Tanganyika
and Zanzibar) or who is a repatriate of
Indian origin from Zambia, Malawi, Zaire

‘and Ethiopia;

"upto a maximum of eight years if a candidate

belongs to a Scheduled Caste, or a Schedul-
ed Tribe and is also a bona fide reptatriate
of Indian Origin and has migrated from
Kenya, Uganda and the United Republic of
Tanzania (formerly Tanganyika and Zanzi-
bar) or is a repatriate of Indian origin from
Zambaia, Malawi, Zaire and Ethjopia:

upto a maximum O if a candi-
date is a bona fide repatriate of Indian origin
from Burma and has migrated to India on
or after 1st June 1963:

up to a maximum of cight vears if a candi-
date belongs to a Scheduled Caste or a

Scheduled Tribe and is also a bona fide re-

patriate of Indian origin from Burma and
has migrated to India on or after 1st June.

1963 :

upto a maximum of three years in the case
of Deferice Services Personnel. disabled in
aperations during hostilities with any foreign
country or in a disturbed area and released

as a consequence thercof :

b
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13. (Philosophy) h

Identify the atheistic group of philosophical systems in the
following

(8) Buddhism, Nyaya, Cirvaka,
Mimamsa

(b) Nyaya, Vaisesika, Jainism and Buddhism, Carvaka
(c) Advaita, Vedanta, Samkhya, Carvaka Yoga
*(d) Buddhism, Samkhya, Mimimsa
Carvaka., !
14. (Political Science)
‘Functional representation’ means
*(a) election of representatives to the legislature on the
basis of vocation

(b) pleading the cause of a group or a professional
association

(c) election of representatives in vocational organisation
~~, (d) indirect representation through Trade Unions

15. (Psychology)
Obtaining a goal leads to

(a) increase in the need related to the goal

*(b) reduction’ of the drive state
(¢) instrumental learning
(d) discrimination learning

16. (Sociology) }I .

Panchayati Raj institutions in India have brought about one
of the following

*(a) formal representation of women and weaker sections

r in village jgovernment

Lt .'-;
(b) untouchability has decreased

’Q. (c) land-ownership has spread to deprived classes
(d) education l!‘has spread to the masses

Note :—Candidate should note that the above sample items

(questions) have been given merely to serve as

examples, and are not necessarily in keeping with
the syllabus ior this examination.

MINISTRY OF ENVIRONMENT AND FORESTS
3
(DEPARTMENT, OF FORESTS AND WILD LIFE)
RULES

New Delhi, the 2nd February, 1985

No. 17011|1|84-IFS(1I).~The rules for a _competitive
examination to be held by the Union Public Service Commis-
sion in 1985 for the purpose of filling vacancies in the Indian
Forest Service are published for general information.

} 1. The number of vacancies to be filled on the result of
the examination will be specified in the Notice issugd by the
Commission. Reservation will be made for ocandidates be-
longing to the Scheduled Castes and the Scheduled Tribes in
respect of vacancies as may be fixed by the Government.

2. Every candidate appearing at the Examination, who is
otherwise eligible, shall be permitted three attempts at the
examination. The restriction is effective from the examina-
tion held in 1984. -

Provided that this restriction on the number of attempts
will not apply in the case of Scheduled Castes and Scheduled
Tribes candidates who are otherwise eligible.

Na~ 1.—A candidate shall be deemed to have made an

attempt at the examination if he actually  ap-
pears in any one or more subjects.

Nore 2.—Notwitﬂstan<ling the disqualification/cancellation
of candidature the fact o_f appearance of the
candidate at the examination will count as an
attempt. . “ ]

« o~ \,

i b7,

. L

3. The examipation will be conducted by the Union Public
Service Commission in the manner prescribed in Appendix I
to these rules.

_The dates on which and the places at which the examination
will be held shall be fixed by the Commission.

4. A candidate must be either—
(a) a citizen of India, or
(b) a subject of Nepal, or
“‘(c) a subject of Bhutan, or

(d) A Tibetan refugee who came vver to India before
the Ist January, 1962, with the intention of per-
manently settling in India, or

(e) a person of Indian origin who has migrated from
Pakistan, Burma, Sri Lanka, East African countries
of Kenya, Uganda, the United Republic of Tanzania

- (formerly Tanganyika and Zanzibar), Zambia,
Malawi, Zaire and Ethiopia and Vietnam with the
intention of permanently settling in India.

Privided that a candidate, belonging to categories (b)
(c), (d) and (e) above shall be a person in whoce
favour a certificate of eligibility has been issued by
the Government of India.

A candidate in whose case a certificate of eligibility  is
necessary may be admitted to the examination but the offer
of appointment may be given only after the necessary eligibi-
lllx?c,l certificate has been issued to him by the Government of

ia.

5. (a) A candidate must have attained the age of 21 years
and must not have attained the age of 28 years on 1st July,
1985 i.e. he must have been born not earlier than 2nd July,
1957 and not later than 1st July, 1964.

NoTe.—CANDIDATES SHOULD NOTE THAT THE UP-

-~/ PER AGE LiMIT HAS BEEN REVISED
FROM 28 TO 26 YEARS WITH EFFFCT FROM
THE INDIAN FOREST SERVICE EXAMINA-
TION TO BE HELD IN 1986 AND 7THERE-
AFTER. = -

(b) The upper age limit prescribed above will be relax-
able—

(i) up to a maximum of five years if a  candidate
belongs to a Scheduled Caste or a Scheduled Tribe:

(11) up to a maximum of threc years if a candidate is a
* bona fide displaced person from erstwhile East Pakis-
tan (now Bangladesh) and had migrated to India
during the period between Ist January, 1964 and
25th March, 1971;

(iii) up to a maximum of cight vears if a  candidate
belongs to a Scheduled Caste or a Scheduled Tribe
and is also a bona fide displaced person from erst-
while East Pakistan (now Bangladssn) and  had
migrated to India  durine the period  between 1st
January, 1964 and 235th March. 1971;

(iv) up to a maximum of three veurs if a c¢inddate is a
bona fide repatriate or a prospective repatriate of
Indian origin from Sri, T.anka and has migrated to
India on or after st November. 1964 or is to mig-
rate to India under the Indo-Cevion Agreement of
October 1964;

(v) up to a maximum ot cight years i o cundic e be-
longs to a Scheduled Caste or a Scheduled Tribe
and is also bona fide repatriate  or a prospective
repatriate of [ndian origin from S i [ anka and has
migrated to India on or after ist November, 1964,
or is to migrate to India under the [Indo-Ceylon
Agzreement of October, 1964;

{vi) up to n maximum of three years if o candidate is a
bona fide repatrinte of Indian origin from Burma
and has migrated to India on or after ist June,
1963;

q\é’“ - Q/ | .
v i
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12. (Indian History)
Which of ‘the following is NOT true of Brahmanism ?

(a) Brali_;mam'sm always claimed a very large following
even in the heyday of Buddhism

(b) Brahmanism was
tiou$ religion

highly formalised and preten-

*(c) With the rise of Brahmanism, the Vedic sacrificial
fire "was relegated to the background

(d) Sacraments were prescribed to mark the various
stagés in the growth of an individual.

13.  (Philosophy)

Identify the atheistic group of philosphical systems in the
following; !
(a) Buddhism, Nyaya, Carvaka, Mimamsa.
(b) Nyaya, Vaisesika, Jainism and Buddhism, Carvaka
(©) Advaita, Venlanta, Samkhys, Carvaka, Yoga
%(d) Budihism, Samkhya, Mimamsa, Carvaka.

14.  (Political Science)
‘Functional representation’ means

i
*(a) election of representatives to the legislature on the
basis of vocation

I
(b) pleading in the cause of a group or a profes-
sional association

F) . . . .
(c) election of representatives in vocational organisa-
tion

'(d) indirect representation through Trade Unijons.

~ A
15 (Psychology)

Obtaining a goal leads to

|
(a) increii\se in the need reluted to the goul
*(b) reduction of the drive state
(¢) instrumental learning
(d) discrimination learning.

[
16. (Sociology)
Panchayati [Raj institutions in India have brought about
one of the following :

*(a) formal representation of women and weaker sec-
tionsi in village government

(b) untouchability has decreased
(c) land-ibwnership has spread to deprived classes

(d) education has spread to the masses.
!

MOTE :—- Cundidate should note that the above sample items
(qliestions) have been given merely to serve as
examples and are not necessarily in keeping with

the syllabus for this examination.
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MINISTRY OF ENVIRONMENT AND FORESTS

{DEPARTMENT OF ENVIRONMENT, FORESTS
AND WILD LIFE)

RULES

New Delhi, th_c 2"_1th January 1990

No. 17011-1/89 IFS-I1.—The rules for a competitive exa-
mination to be held by the Union Public Service Commis-
sion in 1990 for the purpose of filling vacancies in the Indian
Forest Service are published for general information.

1. The number of vacancies to be filled on the result of
the examination will be specified in the Notice issued by the
Commission. Reservation will be made for candidates be-
longing to the Scheduled Castes and the Scheduled Tribes in
respect of vacancies as may be fixed bylthe Government.

2. Every candidate appearing at the Examination, who is
otherwise, eligible, shall be permitted three attempts at the
examination. The restiction is effective from the cxamina-
tion held in 1984,

Provided that this restriction on the number of attempts
will not apply in the case of Scheduled Caste and Scheduled
Tribe candidates who are otherwise eligible.

NOTE 1.—A candidate shall be deemed to have made an
attempt at the examination if he actually appears
in any one or more subjects.

NOTE 2.—Notwithstanding the disqualification/cancellation
of candidature the fact of appearance of the can-
didate at the examination will count as an
attempt.

3. The examination will be conducted by the Unjon Public
Service Commission in the manner prescribed in Appendix 1
to these rules..

The dates on which and the places at which the examina
tion will be held shall be fixed by the Commission.

4. A candidate must be either—
(a) a citizen of India, or
(b) a subject 6f Nepal, or

(c) a subject of Bhutan,

(d) a Tibetan refugee who came over to India before
the 1st January, 1962, with the intention of per-
manently settling in India, or

(e) a person of Indian origin who has migrated from
Pakistan, Burma, Sri Lanka, East African countries
of Kenya, Uganda, the United Republic of Tanzania
(formerly Tanganyika and Zanzibar), Zambia,
Malawi, Zaire and Ethopia and Vietnam with the
intention of permanently settling in India.

Provided that a candidate, belonging to categories (b)
(¢), (d) and (e) above shall be a person in whose
- favour a certificate of eligibility has been issued by

the Government of India.



